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JOINT COMMITTEE REPORT IN THE HON’BLE NATIONAL GREEN TRIBUNAL
(NGT) MATTER IN O.A. NO. 08 OF 2023 (WZ), MR. SUDAM GOVINDRAO JADHAV
VS KALYAN TOLL INFRASTRUCTURE LTD & ORS.

1.0 Background

Hon"ble NGT vide dated 01/02/2023 passed order in the matter of OA no. 08 of 2023(WZ), Mr.
Sudam Govindrao Jadhav Vs Kalyan Toll Infrastructure Ltd & Ors. The matter relates to Kalyan
Toll Infrastructure Ltd. is running Hot Mix Plant and RMC plant at Gat No. 141 in the same location,
emitting a huge quantity of ash, dust and hazardous small pollutants causing damage to the crops

of the Applicant.

Hon“ble NGT directed vide Order dated 01/02/2023 (copy of Honble NGT Order, dated
01/02/2023 is given at Annexure-l) and has constituted committee comprising one Member each
from:-

1. The District Magistrate.

2. The Maharashtra Pollution Control Board (MPCB); and

3. District Agriculture Officer.

Relevant section of the order is reproduced as below: -

“14. The Committee is directed to visit the site and submit an action taken report in the light of

the averments made in the application, within a period of one month.”

2.0 Approach.

Maharashtra Pollution Control Board (MPCB) being the nodal agency, Sub Regional Officer,
Parbhani had put up Office Note before Hon’ble District Magistrate, Parbhani for nominating
competent Officer as member of Joint Committee. Accordingly, The District Magistrate, Parbhani
nominated Tahsildar, Manwat, Dist. Parbhani in the Joint committee. Sub-Regional Officer,
MPCB, Parbhani communicated with District Superintendent Agriculture Officer, Parbhani vide
Letter No. No. MPCB/SRO-P-26/23 dtd. 10/02/2023 to nominate competent official in committee,
Accordingly, District Superintendent Agriculture Officer, Parbhani vide Letter No. 443/23 dtd.
14/02/2023 nominated Mr. S. T. Pathan, Taluka Agriculture Officer, Selu, Dist. Parbhani.
Accordingly, Sub Regional Officer, MPCB, Parbhani, vide letter no. MPCB/SRO-P-26/23 dtd.
15/02/2023 (copy given as Annexure-ll A) communicated to Tahsildar, Manwat, Dist. Parbhani
and Taluka Agriculture Officer, Selu, Dist. Parbhani and informed that Site Visit by joint committee
has been scheduled on 17/02/2022 at 10:00 a.m. But, due to unavailability of Tahsildar, Manwat,
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due to another official work, site visit was rescheduled on 22/02/2022, accordingly, Sub Regional
Officer, MPCB, Parbhani, vide letter no. MPCB/SRO-P-38 dtd. 20/02/2023 (copy given as
Annexure-ll B) communicated to Tahsildar, Manwat, Dist. Parbhani and Taluka Agriculture
Officer, Selu, Dist. Parbhani. Since, Taluka Agriculture Officer, Selu- Mr. S. T. Pathan was on
leave, District Superintendent Agriculture Officer, Parbhani vide Letter No. 556/23 dtd. 22/02/2023
nominated Mr. Govind Kolhe, Technical Officer, Sub Divisional Agriculture Office, Parbhani as
representative of District Agriculture Officer in the committee.

The joint committee met on site on 22" February 2022 to deliberate the issues
mentioned in the Hon’ble NGT order and way forward for compliance of the aforesaid order.

3.0 Site Visit
In compliance with the direction dated 01/02/2023, the site visit was conducted by joint committee
on 22" February 2023. Committee comprised of Mrs. Pratiksha Bhute, Tahsildar-Manwat, Mr.
Shripad Kulkarni, Sub Regional Officer MPCB, Mr. Govind Kolhe, Technical Officer, Sub
Divisional Agriculture Office, Parbhani. Committee visited project site of Industry M/s Kalyan Toll
Infrastructure Ltd., Gat No. 141, Adgaon Darade, Tal. Selu, Dist. Parbhani and Agriculture land
of Petitioner Mr. Sudam Govindrao Jadhav located at Gat No. 142.
It may be noted that during visit of committee it was observed that Hot mix plant of M/s
Kalyan Toll Infrastructure Ltd. is located at Gat No. 141 and Ready Mix Concrete Plant is located
at Gat No. 143. Agriculture land of Mr. Sudam Govindrao Jadhav is located at Gat No. 142. Both
Hot Mix and RMC plant was not in operation. Project proponent reported that, the allotted work of
road construction has been completed and dismantling work of machinery of Hot mix and RMC
plant has been started.
Observations found during committee visit at Hot Mix and Ready-Mix Concrete Plant are
as follows:
1. Land at Gat No. 141, where Hot mix plant situated is owned by Mr. Sopan Baburao
Khandare and others.
No rent agreement for the land produced during visit.
Industry has not obtained No objection certificate from the Gram Panchayat, Adgaon
Darade, Tal. Selu. Dist. Parbhani, for establishment of Hot mix plant at Gat No. 141.
4. Capacity of Hot mix Plant is 160 TPH & capacity of RMC plant is 240 m3/day.
Hot Mix and Ready Mix Concrete plants were not found in operation during visit., as per
information provided by the local people plant is not operation since 19/02/2023.
Metallic road provided in site premises but not to approach road.
Industry has not provided barricading all around the periphery of the plot boundary of

Page 2 of 8



105

height of minimum 20 feet or 5 feet above free fall air emission area.

Industry has not provided Water sprinkling/Chemical dust stabilizing agent spraying
system along the periphery inside the premises of RMC.

Industry has not provided adequate tree plantation along the periphery inside boundary of
the RMC premises having foliage of the trees adequately covering area upto about 20 feet
height.

10. Internal work area is not cement concreted/Asphalted.

11. There is no provision of two-level type washing facility at entry and exit points for transit

mixture vehicle.

12. There is no provision of mechanical closed system for handling of cement, sand, fly ash

and aggregates.

13. Mixing section of cement, aggregate & sand found equipped with dust collection system,

i.e.multi-cyclone followed by bag house, followed by stack of 7.0 meter height.

14. Storage area of sand & aggregates not found equipped with roof top water sprinkler

system.

15. Cement house with tin sheet provided. Cement silo not provided to RMC plant.

Observations found during committee visit at Agriculture Land of Mr. Sudam Govind

Jadhav, Gat No. 142, are as follows:

1.

Sugar cane has been harvested from area of 1.1 and remaining of sugar cane found in
the farm.

2. The wheat crop was found on 0.40 Ha and in the stage of grain maturity.

Summer soyabean found in 0.8 Ha, appeared to be in the vegetative to flowering stage
and the crop was beginning to be watered with water sprinkler.

4. Onion seed production found on 1.60 Ha. and was seen from bud to flower stage and - it

was irrigated through drip irrigation.

5. On perusal of revenue records 7/12, it is seen that banana, soybean, mug (green gram

beans) and Harbhara (chickpea) crops have been recorded for the year 2017 to 2020 on
the said group number 142. Also, from 2020 to 2022, soybeans, Harbhara (chickpea) and

cotton crops are recorded.

4.0. Action Taken Report by Maharashtra Pollution Control Board:

1.

PP had obtained consent to establish from Maharashtra Pollution control Board for Hot mix
and RMC plant at Gat No. 143, Adgaon Darade, Tal Selu, Dist. Parbhani vide RO-
AURANGABAD/CONSENT/2201001188 dtd. 27/01/2022. (Copy of Consent to Establish

given at Annexure-lll)
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PP has obtained NOC from Grampanchayat Office, Adgaon Darade, Tal Selu Dist. Parbhani
for establishment of Hot mix & RMC Plant at Gat No. 143, 154 and 149 (Copy of
Grampanchayat NOC given at Annexure-1V).
PP erected Hot mix at Gat No. 141 and RMC plant at Gat No. 143, Adgaon Darade, Tal
Selu, Dist. Parbhani
With respect to complaint made by Mr. Sudam Govindrao Jadhav dtd. 20/06/2022 and
04/10/2022 MPC Board Official visited the project site as well as farm of complainant Mr.
Sudam Govind Jadhav on 07/10/2022 (Visit Report enclosed as Annexure-V). Observations
found during visit are as follows-
a. Hot mix plant has been installed at Gut No. 141 & RMC plant at Gut No. 143.
b. Production activity started from March-2022 without obtaining valid consent to operate
from the Board. Mobile crusher found at site which was not in operation.
c. Following non compliances observed during visit-
i.  Metallic road not provided in the premises and approach road.
ii.  Recirculation system not provided at the vent of Hot Mix Plant.
iii.  Regular cleaning and wetting of ground not found.
iv.  Inadequate tree planation observed.
v.  Unit name & address with project details not installed at site.
vi.  Water sprinkling system not provided at RMC plant.
vii.  Concrete Road not provided in the RMC plant area.
viii.  Transit Mixture vehicle washing system not provided at entry and exist point.
ix.  Compound wall /wind breaking wall not provided.
d. Due to above non compliances there is possibility of dust particulate may reach to farms
of Mr. Sudam Govindrao Jadhav with the wind.
e. Sugarcane and Soyabean crop found at complainant’s agricultural field, due to rainy
season deposition of dust not found on the crop in the complainant's farm.
With respect to complaint of Mr. Sudam Govind Jadhav, SRO Parbhani Office had sent
letter to Taluka Agriculture Officer, Selu, Dist. Parbhani vide Letter dtd. 04/10/2022 and
17/10/2022 (Copy of Letter at Annexure-VI) regarding assessment and reporting of damage
caused to crop yield due to pollution from the industry located at gat No. 141. Replying to
above mentioned letter, Taluka Agriculture Officer, Selu, Dist. Parbhani responded vide
letter dtd. 21/10/2022 (Copy of Letter at Annexure-VII) that, as the Farmer- Mr. Jadhav has
already harvested the soyabean from the farm and Hot Mix Plant was not in operation it is
not possible to assess exact damage caused to the crop. But, concluded that, if there is
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deposition of dust on crop, due to decrease in rate of photosynthesis, there is possibility of

decrease in crop yield.

Regional Officer, MPCB, Aurangabad issued proposed direction to industry vide letter No.

MPCB/ROA/PD/221021002/2022, dtd. 21/10/2022 (Copy of Proposed Direction given at

Annexure-VIIl), for following non compliances.

a. You have obtained consent to establish for hot mix plant & RMC Plant and started
production since March 2022

b. You have started Production activity without obtaining consent to operate from the

Board.

You have not provided metallic road in the premises and approach road.

You have not provided recirculation system at vent of Hot Mix Plant.

You have not provided regular cleaning and wetting of ground in the premises.

You have not carried out plantation on 33% available plot area as per Board Circular.

You have not provided display board for name of your unit.

S@ = o oo

You have not provided water sprinkling system for RMC Plant.

You have not provided concrete road in RMC Plant area.

j- You have not provided transit mixture vehicle washing system at entry and exit point.
k. You have not provided compound wall/wind breaking wall to your unit.

Vide Proposed direction dtd. 21/10/2022 industry was asked to - 1) Why your industry shall
not be directed to close down it's activity forthwith? 2) Why the competent Authority shall
not be directed to disconnect water /electricity supply of you unit? and directed to submit
reply if any within 7 days and attend personal hearing on 23/10/2022 before Regional
Officer, MPCB, Aurangabad.

After that Personal Hearing extended to Project Proponent before Regional Officer,
Aurangabad on 23/10/2022 and Interim directions issued vide letter No.
MPCB/ROA/ID/22111700052/2022, dtd. 17/11/2022 (Copy of Interim Direction given at
Annexure-IX) and directed to comply the following: -

a. You shall stop production activity voluntarily till consent not obtained for hot mix and
RMC Plant and stone crusher.

You shall provide metallic road in the premises.

You shall provide recirculation system at vent of Hot Mix Plant.

You shall provide regular cleaning and wetting of ground in the premises.

You shall develop green belt on 33% available plot area as per Board Circular.

You shall provide display board at entrance of your unit.

@ =0 o o0 T

You shall provide water sprinkling system for RMC Plant.
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h. You shall provide concrete road in RMC Plant area.
i. You shall provide washing system at entry and exit point for transit mixture vehicle.
j- You shall provide compound wall/wind breaking wall to your unit.
k. You shall submit the Bank Guarantee of Rs. 2,00,000/- (Rs. Two Lacs only) towards
compliance of above directions within a period of seven days.
Industry has not submitted reply/compliance of proposed directions dtd. 21/10/2022 and
Interim direction dtd. 17/11/2022.
As per interim direction dtd. 17/11/2022 point no. 1., M/s Kalyan Toll Infrastructure Ltd.
Applied for consent to operate vide application No. MPCB-CONSENT-0000154601 dtd.
26/12/2022 for Hot mix & RMC Plant at Gut No. 141 & 143, Adgaon Darade, Tal. Selu, Dist.
Parbhani.
Board Official visited to project site for inspection and observations found in the inspection
are as follows (Copy of visit report at Annexure-X)-
a. Project Proponent has installed Hot mix Plant of 160 TPH capacity & RMC plant of 240
m3/day capacity has been installed and as reported by Project Authority operation of the
plant started from March-2022.
Metallic road provided in site premises but not to approach road.
Bag Filter provided as air pollution control system for hot mix plant.
Compound wall of adequate height not provided at hot mix plant.
Unit name board installed at site.
Cleaning and wetting of ground found during visit.

Plantation provided which is inadequate.

S@ =0 o o O

Water spray system provided at Hot mix plant and RMC plant.

Hopper type RMC plant of capacity 240 m3 installed. Mechanical cement feeding system

provided.

j-  Cement house with tin sheet provided. Cement silo does not provide to RMC plant.

k. Concrete road not provided in premises of RMC plant.

I.  Transit Mixture Vehicle washing system not provided.

m. Roof top water system not provided for dust suppression.

n. Project authority not used electricity supply from MSEDCL for Hot mix plant and RMC
plant operation. DG of capacity 380 KVA with acoustic enclosures used for Hot mix plant
operation and 128 KVA with acoustic enclosures used for RMC plant operation.

0. Project authority reported that electricity supply having only for storeroom & site office

work.
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Show Cause Notice for refusal of consent was issued by Regional Officer, MPC Board,

Aurangabad vide letter no. MPCB/ROA/SCN/2301180006/2023, dtd. 18/01/2023 (Copy of

Show Cause Notice at Annexure-XIl) and directed to submit/ upload reply on following non

compliances-

a. You have not replied to the notice issued by the Board.

b. You have not uploaded photographs of installed air pollution control systems.

c. You are operating hot mix plant & RMC without obtaining consent to operate from the
Board.

d. You have not provided approach road/metallic road.

You have not constructed concrete road at RMC Plant.

S0

You have not planted adequate no. of trees.

You have not provided vehicle washing system.

5 @

You have not replied to scrutiny letter issued by the Sub-Regional Officer, Parbhani.

You have not paid the consent fees and penalty charges.

j- You have not submitted the Bank Guarantee of Rs. 2,00,000/- as per Interim Directions

issued dtd. 17/11/2022.
Industry has not submitted Bank Guarantee as per Interim Directions issued dtd.
17/11/2022. Industry has uploaded reply to the show cause notice dtd. 18/01/2023 on
MPCB Portal mentioning Industry has made compliance against the show cause notice.
Consent to operate issued by Regional Officer, MPC Board, Aurangabad to M/s Kalyan Toll
Infrastructure Ltd. vide No. RO/UAN No0.0000154601/C0O/2301001590 dtd. 18/01/2023 for
Hot mix & RMC Plant at Gut No. 141 & 143, Adgaon Darade, Tal. Selu, Dist. Parbhani (Copy

of Consent to operate at Annexure-XII).

Conclusions

i.  The project Proponent has obtained consent to establish from Maharashtra
Pollution Control Board for Hot Mix Plant and Ready-Mix Concrete (RMC) plant
at Gat No. 143. Project Proponent installed Hot Mix Plant at Gat No. 141,
without consent of MPC Board and No Objection Certificate from Local Body-
Gram Panchayat of Adgaon Darade, Tal. Selu, Dist. Parbhani.

i. Project Proponent failed to install necessary pollution control system as per
MPCB consent condition and started production from March-2022 without
obtaining consent to operate from MPC Board. On the basis of non-
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compliances committed by the Industry MPC Board taken legal action against
the industry and issued proposed direction, Interim Direction and show cause
for refusal of consent to operate. Industry has not responded to proposed
direction as well as Interim direction issued by the MPC Board till date.

On perusal of revenue records 7/12, it is seen that banana, soybean, mug
(Green Gram Beans) and Harbhara (chickpea) crops have been recorded for
the year 2017 to 2020 on the said group number 142. Also, from 2020 to 2022,
soybeans, Harbhara (chickpea) and cotton crops arF recorded.

In absence of adequate pollution control system pollutants released from man-
made projects (such as Hot Mix Plant, RMC) may have impact on the crop
conditions present in the vicinity. Damage to agricultural crops due to such
project may vary depending on the stage of crop grciPwth as well as the type of
crop. There is no existing guidelines by the Agriculture Department regarding
what should be the appropriate government-approved method for determining
the level of damages in accordance with the complaint raised by the farmer in
this case. Therefore, it is not possible to determine the extent of crop damage
due to the pollution caused by the hot mix plant. |

| :
X

Pratiksha Bhute Shripad Kulkarni Govind Kolhe
Tahsildar Manwat, Sub Regional Officer, Technical Officer, Sub
Dist. Parbhani MPCB, Parbhani Divisional Agriculture
* Office, Parbhani
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ANNEXURE-I
Item No. 1 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No. 08/2023(WZ)

Mr. Sudam Govindrao Jadhav
..... Applicant
Versus

Kalyan Toll Infrastructure Ltd & Ors.
....Respondent(s)

Date of hearing: 01.02.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL
MEMBER HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Asim Sarode, Advocate

ORDER
1. From the side of Applicant, learned Counsel Mr. Asim Sarode has
appeared.

2. The submission is that the Applicant is having a farm at Gat No.

142 at Village Aadgaon Darade, Tal. Selu, District- Parbhani, where-in he
cultivates crop of sugarcane, soya bean, banana, chilly, grams and onions
etc. The Respondent No. 1/Kalyan Toll Infrastructure Ltd. is running Hot
Mix Plant and RMC plant at Gat No. 141 in the same location, emitting a
huge quantity of ash, dust and hazardous small pollutants causing
damage to the crops of the Applicant. The said plant is being run with the
consent of Respondent No. 2/MPCB. Because of the pollution from plant,
respiratory problems have arisen to the people nearby. The dust created
during production of ‘asphalt’ is having adverse impact on the yield from
the agriculture, because of that, the Applicant is unable to produce export

quality crops. The assessment of damage to the
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crop is made to the tune of Rs. 31,65,000/- and it is said that the same

happened between the year 2017 and 2022.

3. The Applicant had made various complaints to the MPCB, pursuant
to which, visit was made by the Officer of MPCB on 07.10.2022 of the
industry of Respondent No. 1, located at Gat No. 143, though it was not
found in operation at that point of time but the Respondent No. 1 has not
obtained Consent to Operate. On 21.10.2022, the MPCB had issued notice
under Section 33A of the Water (Prevention and Control of

Pollution) Act, 1974 and under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981 against the Respondent No. 1 for non-

compliances but no further action was taken.

4. In this backdrop, the prayer is made that the Respondent No. 1’s

industry should be directed to be shut down, considering the constant air
pollution, causing health hazardous to the Applicant and his family
members; the Respondent No. 2 be directed to review and set aside the
‘Consent to Establish’; the Respondent No. 4/Tehsildar, Selu and
Respondent No. 5/Taluka Agriculture Officer, Salu be directed to make
assessment of the damages caused to the agricultural produce of the
Applicant; and Respondent No. 1 be directed to compensate the Applicant

for whatever losses, caused to him.

5. During argument, it was enquired from the learned Counsel for the
Applicant as to why Form No. II has not been filled for claiming personal
compensation from the Respondent No. 1 and also the Court fees has not
been paid. To this, the learned Counsel for the Applicant has replied that
a rough estimate has been made at the end of the Applicant for loss to the
tune of Rs. 31,65,000/- but he has prayed that actual loss caused may be
got ascertained through the Respondent Nos. 4 & 5 and thereafter he would

pay the Court fees there-on.
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6. We are not in agreement with the learned Counsel for the Applicant
in regard to the relief claimed with respect to the personal compensation
because the admissible Court fees is required to be paid on the amount of
Rs. 31,65,000/- before entertaining the prayers for being considered by us
and that if any amount is got calculated, which is less than that or more
than that, the Court fees may be accordingly chargeable. The learned
Counsel for the Applicant says that he will seek instruction in this regard

from the Applicant as to whether the said relief may be pressed or not.

7. With respect to other matter, particularly, the arising of pollution
out of the Respondent No. 1’s industry, there appears to be prima facie case
of environmental pollution made out, therefore, we deem it proper to admit

this application.

8. Registry is directed to issue Notice to the Respondents, returnable

within 04(four) weeks.

0. Applicant is directed to provide copy of the application and relevant

documents to the Respondents within a week.

10. Respondents are directed to submit their reply within 04(four)

weeks providing copies of the same to the other parties in advance.

11. Applicant is also directed to take necessary steps for service upon

the Respondents by both ways and also through available e-mail.

12. In the meantime, we deem it just and proper to constitute a

Committee comprising one Member each from :-

(i) The District Magistrate;
(i) The Maharashtra Pollution Control Board (MPCB); and

(iii  District Agriculture Officer.
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13. The Maharashtra Pollution Control Board (MPCB) shall be the

nodal agency for coordination and logistic support.

14. The Committee is directed to visit the site and submit an action
taken report in the light of the averments made in the application, within

a period of one month.

15. The report in the matter be filed by the Committee by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.
16. Applicant is directed to supply the required documents and copy of

the application to the Members of the Committee within three days from

today.

17. A copy of this order be communicated to the above-mentioned

Committee forth-with for compliance.

Put up this matter on 21.03.2023

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

February 01, 2023
Original Application No. 08/2023(WZ)

P.Kr
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ANNEXURE-II A

MAHARASHTRA POLLUTION CONTROL

MANARASHTRA

Tel. No. 02452 226687 """’:—:—" Sub Rogional Office :
Visit us at : http://mpcb.gov.in by { 4 Dev Krupa Building, 1% Floor
Email : sroparbhani@mpcb.gov.in 17 Nandakheda Road, Rangnath

Maharaj Nagar, Parbhani 431401

“Your Service is our Duty”
No. MPCB/SRO-P-30 Date: 15/02/2023

To,
1) Tahasildar,
Tahsil Office, Manwat, Dist. Parbhani

2) Taluka Agriculture Officer,
Selu, Dist. Parbhani

Sub:- Constitution of Committee in compliance of Hon’ble NGT (Western Zone
Bench), Pune, Order dtd. 01.02.2023 in O. A. No. 08/2023.

Ref: - 1. Hon’ble NGT order dtd. 01.02.2023 in O. A. No. 08/2023(WZ) in the
matter of Mr. Sudam Govindrao Jadhav Vs Kalyan Toll Infrastructure
Ltd. & Ors.

. Office Note approved by The District Collector, Parbhani.

. Letter by this office to Dist. Agriculture Officer, Parbhani No.
MPCB/SR0O-26/23, dtd. 10/02/2023.

. E-mail of Law Officer, MPCB dtd. 13/02/2023

. Letter by District Superintendent Agriculture Officer, Parbhani No.

443/23 dtd. 14/02/2023.

aohs wWN

With reference to above subject, Hon'ble NGT passed an order dtd. 01.02.2023, in
O.A. No 8 of 2023 filed by Mr Sudam Govindrao Jadhav Vs Kalyan Toll Infrastructure Ltd.
and Others. The Applicant has contended that M/s Kalyan Toll Infrastructure Ltd. is
running hot mix plant and RMC Plant at Gat No. 141, Adgaon Darade, Tal. Selu, Dist.
Parbhani and emitting a huge quantity of ash, dust and hazardous small pollutants
causing damage to the crops of the Applicant. The Hon'ble NGT has directed the
committee comprising one Member each from District Magistrate, Maharashtra Pollution
Control Board and District Agriculture Officer.

In compliance of Hon’ble NGT directions, a committee comprising following members
has been constituted:

1. Tahsildar, Manwat, Dist. Parbhani

2. Sub-Regional Officer, MPCB, Parbhani

3. Taluka Agriculture Officer, Selu
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As per order of Hon'ble NGT, the committee need to visit the site and submit an ATR
in the light of averments made in the application within a period of one month from date
of Hon'ble NGT order.

You are requested to join site visit by the committee, scheduled on 17/02/2023 at
10:00 a.m. at M/s Kalyan Toll Infrastructure Ltd., Gat No. 141, Adgaon Darade, Tal. Selu,
Dist. Parbhani. Order of Hon’ble NGT enclosed herewith for ready reference.

@}5 |

(S. R. Kulkarni)
Sub-Regional Officer, Parbhani.

Copy submitted to:-

1.

The District Magistrate, Parbhani

2. Principal Scientific Officer, MPCB, Mumbai

3. Law Officer, (P & L Division), MPCB, Mumbai.

4,

5. District Superintendent Agriculture Officer, Parbhani

Regional Officer, MPCB, Aurangabad
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ANNEXURE-II B

MAHARASHTRA POLLUTION CONTROL

R i L
MANARASHIRA
Tel. No. 02452 226687 - _,.-..,‘ ‘..—.. ” Sub Regional Office :
Visit us at : hng:ﬂmgcb.gov.in - / 4 Dev Krupa Building 1st Floor,
Email : sroparbhani@mpcb.gov.in N1 Nandakheda Road, Rangnath

Maharaj Nagar, Parbhani 431401

“Your Service is our Duty”
No. MPCB/SRO-P-38 Date: 20/02/2023.

To,
1) Tahasildar,
Tahsil Office, Manwat, Dist. Parbhani

2) Taluka Agriculture Officer,
Selu, Dist. Parbhani

Sub:- Constitution of Committee in compliance of Hon’ble NGT (Western Zone
Bench), Pune, Order dtd. 01.02.2023 in O, A. No. 08/2023.

Ref: - 1. Hon'ble NGT order dtd. 01.02.2023 in O. A. No. 08/2023(W2Z) in the
matter of Mr. Sudam Govindrao Jadhav Vs Kalyan Toll Infrastructure
Ltd. & Ors.

. Office Note approved by The District Collector, Parbhani.

. Letter by this office to Dist. Agriculture Officer, Parbhani No.
MPCB/SRQ-26/23, dtd. 10/02/2023.

. E-mail of Law Officer, MPCB dtd. 13/02/2023

. Letter by District Superintendent Agriculture Officer, Parbhani No.

443/23 dtd. 14/02/2023.
6. E-mail dated 17-02-2023 from Tahsildar Manwat.

(4,0 -3 wnN

With reference to above subject, Hon'ble NGT passed an order dtd. 01.02.2023, in
O.A. No 8 of 2023 filed by Mr Sudam Govindrao Jadhav Vs Kalyan Toll Infrastructure Ltd.
and Others. The Applicant has contended that M/s Kalyan Toll Infrastructure Ltd. is
running hot mix plant and RMC Plant at Gat No. 141, Adgaon Darade, Tal. Selu, Dist.
Parbhani and emitting a huge quantity of ash, dust and hazardous small pollutants
causing damage to the crops of the Applicant. The Hon'ble NGT has directed the
committee comprising one Member each from District Magistrate, Maharashtra Pollution
Control Board and District Agriculture Officer.

In compliance of Hon’ble NGT directions, a committee comprising following members
has been constituted:

1. Tahsildar, Manwat, Dist. Parbhani

2. Sub-Regional Officer, MPCB, Parbhani

3. Taluka Agriculture Officer, Selu
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As per order of Hon'ble NGT, the committee need to visit the site and submit an ATR
in the light of averments made in the application within a period of one month from date
of Hon'ble NGT order.

Visit of above-mentioned committee was scheduled on 17.02.2023, but due to
unavailability of Tahsildar, Manwat, rescheduled on 22/02/2023 at 10:30 a.m. at M/s

Kalyan Toll Infrastructure Ltd., Gat No. 141, Adgaon Darade, Tal. Selu, Dist. Parbhani.

You are requested to present during the visit of the committee. Order of Hon'ble

lops™

(S. R. Kulkarni)
Sub-Regional Officer, Parbhani.

NGT enclosed herewith for ready reference.

Copy submitted to:-
1. The District Magistrate, Parbhani

2. Principal Scientific Officer, MPCB, Mumbai

3. Law Officer, (P & L Division), MPCB, Mumbai.

4. Regional Officer, MPCB, Aurangabad

5. District Superintendent Agriculture Officer, Parbhani

16
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ANNEXURE-IIT

MAHARASHTRA POLLUTION CONTROL BOARD

Phone : (240-2473461/62/63 — Regional Office:
T Paryavaran Bhavan, Plot No.A-4/1 MIDC
Fax : 02402473462 i Chikalthana, Behind Dainik Lokpatra, Near Seth
o e il Nandlal Dhoot Hospital Jalna Road, Aurangabad-
Y our m!{mr Dty 431210
Email roaurangabad@mpcb.gov.in i
Orange/SSI /UAN No. 0000123608 Date: 2 7/01/2022

Consent No. RO-AURANGABAD/CONSENT Z2plop ! 8§

Consent to Establish under Section 25 of the Water {Prevention & Control
of Pollution) Aect, 1974 & under Section 21 of the Air {(Prevention &
Control of Pollution) Act, 1981 and Authorization / Renewal of
Authorization under Rule 5 of the Hazardous & Other Wastes
(Management & Transboundry Movement) Rules 2018,

[To be referred as Water Act, Air Act and H&OW (M&TM) Rules
respectively].

CONSENT is hereby granted to

M/s. Kalyan Toll Infrastructure Ltd.
Gut No. 143, Adgaon Darade,
Tq. Selu, Dist. Parbhani

Located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of H&OW (M&TM) Rules and amendments
thereto subject to the provisions of the Act and the Rules and the Orders that may
be made further and subject to the following terms and conditions:

1)The Consent to Establish isgranted for a period up to: Commissioning of
the unit or for 5 years whichever is earlier,

2)The Consent is valid for the manufacture of -

Sr. Produect Name Maximum Quantity

HOTMIX 1500 MT/Day

(Asphalt/Bitumen) |
2. | Ready Mix Concrete | 240 m3/day

3)CONDITIONS UNDER WATER ACT:
(1) The daily quantity of trade effluent from the factory shall be Nil

(ii)The daily quantity of sewage effluent from the fac 0 ﬂk@i‘not exceed 0.6 M3.
L)
A o
(iii) Trade Effluent : Nil. 5 B

| \}\/w\
(iv) Treatment: Nil. § i
% ‘ A
Y 3
(v) Trade Effluent Disposal: N.A, il

(vi) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent quality and operate

MPCB-CONSENT- 0000122967 Page 1 of 3
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and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards.

(1) Suspended Solids Not to exceed 100  mgl,

(2) BOD 3 days 27a C. Not to exceed 100  mgl.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used
on land for gardening / plantation only.

(vii) Non-Hazardous Solid Wastes:

Sr. No. Type Of Waste

Quantity UQOM Treatment Disposal

(viit)Other Conditions: Industry should monitor effluent quality regularly,
4) The applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and amendment
Rules, 2003 there under

The daily water consumption for the following categories is as under:

(1) Domestic purpose 0.70 EMDe
(i} Water gets Polluted & ¥

Pollutants are Biodegradable ... 0.00: GMD
(ili) Water gets Polluted, Pollutants

are not Biodegradable & Toxic ... 0.80CMD
(iv) Industrial Cooling, spraying

in mine pits or boiler feed 1.50 CMD
v) Agriculture/Gardening 0.50 CMD

The applicant shall regularly submit <to- the Board the returns of water
consumption in the prescribed forn;: and ) pay the Cess as specified under
Section 3 of the said Act. : oh

5) CONDITIONS UNDER AIR ACT:

(1] The applicant-fall “install a comprehensive control system
consisting of control'equipments as is warranted with reference to
generation pf, emission and operate and maintain the same
continuously so as to achieve the level of pollutants to the following
standards:.

A) Control-Bquipment : Air pellution control equipments of adequate

capa::_it:;__é“!‘;_‘gl'l be provided to limit the emissions.

LD ar Hot Mix Plant:-

I ix machine shall be maintained with dust collector followed
o Wy serubbing system of sufficient capacity to limit emissions.
.2 Closed silo will be used for addition of cement in concrete making
“plant to avoid fugitive emission of particulate matter.

3. Water sprinkling arrangement ai the vent (6 m height) is proposed
for Hot Mix Plant before emitting flue gas through its vent with re-
circulation system so as to aveid particulate matter emission,
Closed silo will be used for addition of dust at Wet Mix Macadam
Plant to avoid fugitive emission of particulate matter.

9. Censtruction of the metallic roads within the premises,

6. Regular cleaning and wetting of the ground within the premises,

7. Growing of a green bell along the periphery.

b.) Standards for Stack Emissions:

i) SPM --- Not to exceed 150 mg/Nm3
ii) 802 ... Not to excesd ---- Kglday

s

MPCB-CONSENT- 0000122967 Page2 of 5
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(i) The applicant shall observe the following fuel pattern:-

Type Of Fuel Quantity

LirHrs

{if) The applicant shall erect the chimney(s) of the following
specifications:-

Chimney Attached To Height in Mtrs,

Hotmix drum

(iiiy  The applicant shall provide ports in the chimney/(s) and facilities such as
ladder, platform ete. for monitoring the air emissions and the same shall be
open for inspection to/and for use of the Board's Staff. The chimney(s) vents
attached to various sources of emission shall be designated by numbers
such as S-1, 5-2, ete. and these shall be painted/ dizplayed te facilitate
identification.

(iv)  The industry shall take adequate measures for control of neise levels from
its own sources within the premises so as to maintain smbient air guality
standard in respect of noise to less than 75 dB(A) during day time and 70
dB(A) during night time. Day time is reckoned in ‘between 6 a.m. and 10
p.m. and night time is reckoned between 10 pom. and 6 a.m.

{(vi) Other Conditions:
1) The industry should not cause any nuisance in surrounding area.
2) The industry should monitor stack emissions and ambient air quality
Regularly.
3) The applicant shall plant mrinimum three verities of trees such
as Eucalyptus, Su Babul etc. and the density of same not less than
1000 trees per acre over 33% of the available open land.

6. CONDITIONS UNDER HAZARDOUS & OTHER WASTE (MANAGEMENT &
TRANSBOUNDRY MOVEMENT) RULES, 2016:
The Industry shall handle hazardous wastes as specified below.
Type Of Waste Quantity UoM Disposal
The industry shall not generate any hazardous waste

] L amm = =
(1)) Treatment; - NIL
A&, Whenever due to any accident or other unforeseen act or even, such
emissions oceur or is apprehended to occur in excess of standards laid
down, such information shall be forthwith Reported to Board, concerned
Police Station, office of Directorate of Health Services, Department of
Explosives, Inspectorate of Factories and Local Body. In case of failure
of pollution control equipment’s, the production process connected to it
shall be stopped.

Industry shall obtain registration from CPCB as a re-refiner of Used oil
having environmentally sound technology as per the provisions of
Hazardous & Other Waste (Management & Transboundry Movement)
Rules 2016 before commencement of production.

The unit has to display and maintain the data online outside the factory
main gate in Marathi & English both on a 6%4' display board in the
manner and the report of the compliance along with photograph shall be

MPCB-CONSENT- (000122967 Page 3 of 5
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submitted to this office & concerned Regional Office/ Sub Regional
Office.

d. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous & Other Waste
(Management & Transboundry Movement) Rules, 2016 and shown &
submitted to the Board as & when asked for,

7. Industry shall comply with following additional conditions:

i. The applicant shall maintain good housekeeping and take adequate measures
for control of pollution from all sources so as not to cause nuisance to
surrounding area / inhabitants,

ii. The applicant shall bring minimum 33% of the available open land ]A.mdhr green
coverage/ tree plantation. el

iii. Solid waste — The non hazardous selid waste arising in the factory premises,
sweepings, etc., be disposed of scientifically so as not to'cAuse any nuisance /
pollution. The applicant shall take necessary permissions ffﬁpu"civic authaorities
for disposal to dumping ground. )

iv. The applicant shall provide for an alternate electric power source sufficient to
operate all pollution control facilities installed by the applicant to maintain
compliance with the terms and conditions of the consent. In the absence, the
applicant shall stap, reduce or otherwise, on L production to abide by terms
& conditions of this consent regarding p-:}I]%n;_imiflEvela,

v. The applicant shall not change or altel;-j:quﬂtﬂy, quality, the rate of discharge,
temperature or the mode of tha:efﬂus];'it I emissions or hazardous wastes or
control equipment’s provided for without previous written permission of the

Board, NN
vi. The applicant shall provid ity for collection of environmental samples and
samples of trade and ﬁw@u_ uents, air emissions and hazardous wastes to

the Board staff at the ter 1 or designated points and shall pay to the Board
for the services re i this behalf

The applicant shall. not start any commercial production before

obtaining alid consent to operate from the Board.

viii.The firm sh;gﬁs}%mit to this office, the 30 day of September every year, the
Enﬁmnnﬂm.‘_'gtatement Report for the financial vear ending 31= March in

the pr%:r@d* orm-V as pre the provisions of rule 14 of the Envitonment

(Protection) (Second Amendment) Rules, 1992,

Vil

%KI ' The'applicant shall install a separate electric meter showing the consumption
. of energy for operation of domestic and industrial effluent treatment plants
* and air pollution control system, A register showing consumption of chemicals

used for treatment shall be maintained.

xi, Separate drainage svstem shall he provided for collection of trade and sewage

effluents. Terminal manholes shall be provided at the end of collection

system with arrangement for measuring the flow. No effluent shall be admitted
in the pipes / sewers down- stream of the terminal manholes. No effluent shall
find its way other than in designed and provided collection avstem,

xil,  Neither storm water nor discharge from other premises shall be allowed to

mix with the effluents from the factory.

=

(G
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8 This Consent shall not be construed any relaxation from obtaining
necessary No Objection Certificate from other Government Agencies as
miay deemed fit necessary.

L The Capital investment of the industry is Rs. 347.08 Lakh Only

10. The Board reserves the right to revoke, change or alter the terms
and eonditions of this Consent.

For and On Behalf of the
Maharashtra Pollution Control Board,

Ta,
M/s. Kalyan Toll Infrastructure Lid,
Gut No, 143, Adgaon Darade,

Tq. Selu, Dist. Parbhani

Copy submitted to :-

1. The Member Secretary, MPCB, Mumbai.
Copy f.w.cs. to -

L. The Chief Accounts Officer, MPCR, Mumbai.
Copy forwarded to :- b

1. The Sub-Regional Officer, MPCB, Parbhani.
Copy to Master fils, A

Date Drawn On

26-10-2021

MPCB-CONSENT- 0000122967 Page § of 5
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ANNEXURE-IV A
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ANNEXURE-IV B

GRAM PANCHAYAT OFFICE- ADGAON DARADE
TAL. SELU, DIST. PARBHANI

Date- 15/07/2020

NO OBJECTION CERTIFICATE

Certificate is given that Kalyan Toll Infrastructure Ltd. entered into a land
lease agreement with the consent of the land owners of Agricultural Land Gat No.
143,154,149 Gram Panchayat Adgaon Darade, Tai. Seiu, Dist. Parbhani. Hence,
Gram Panchayat Office Aadgaon Darade has no objection for constructing and
operating stone crusher plant, asphalt plant, cement concrete plant, Way Bridge,
diesel pump, M.S.E.B connection etc. project and other related machinery also
stockpﬂingofvaﬁmntypcaofgmveLMdcpﬂingofmd,llbm'clmp&hbm‘
shelters and materials, vehicles, machineries needed for road construction by Kalyan
Toll Infrastructure Ltd. in this agricultural land at Gat No. 143,

The said No Objection Certificate is given under Resolution No. 06 in
monthly meeting dated 25/06/2020 of Gram Panchayat Office Adgaon Darade Tal.
Selu, Dist. Parbhani.

A No Objection Certificate is being issued for this purpose.

Sd/- Sd/-
Gram Sevak Sarpanch
Gram Panchayat, office, Adgaon Panchayat Adgaon
Tal. Selu, Dist. Parbhani Tal. Sehy, Dist. Parbhani

Note: This translation is not made word to word. If any ambiguity or incorrectness
found, original letter in Marathi may please be referred.
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ANNEXURE-V

' =

wi MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE, PARBHANI

———— First Floor, Devkrupa Building,
Rangnath Maharsj Nagar,
- Nandicheda Road, Parbhani.
r NI
VISIT REPORT
Name of Industry: N\Q kq\_1m “To l) T’\*QS-MW Lot
; Cluk 7o, 143, Dagode |
Date of Visit : My, Sely DSE  Pogbhomi
Industry Officials: O%F- Lo- 2022
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ANNEXURE-VI A
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ANNEkBi2-vi B

MAHARASHTRA POLLUTION CONTROL BOARD

B

RS ——
MAHARASHIRA

Tel. No. 02452 226687 Sub Regional Office :
Visit us at : http://mpcb.gov.in

Ermail bhani@ o L ._..—;_;\_.. Dev Krupa Building, 1+t Floor,
mail : sroparbhani@mpchb.gov.in - 2
N7 < Nandakheda Road, Rangnath

Maharaj Nagar, Parbhani 431401

“Your Service is our Duty”
No. MPCB/SR0O-P-116/2022 Date: 04/10/2022

To,

Taluka Agriculture Officer,
Taluka Agriculture Office,
Selu Tal. Selu Dist. Parbhani.

Sub:- Regarding agricultural and crops damage causing due to the Asphalt
Plant at Gat No. 141 at village Adgaon Tal. Selu, Dist. Parbhani

Ref: - Complaint of Mr. Shri Sudam Govindrao Jadhav, Selu, Distt.
Parbhani dt. 04/10/2022.

With reference to above subject, you are hereby informed that as per reference this
office received complaint of Mr. Sudam Govindrao Jadhav. In the complaint it has been
mentioned that an asphalt plant is located at Gat No. 141, Mouje Adgaon Darade and the
dust from that plant has caused respiratory problems as well as causing severe damage
to his agricultural crop. Copy of complaint has been enclosed with this letter. The
applicant gave an approximate estimate of the loss of a particular crop. You are
requested to investigate the damage caused during the period 2020 to 2022 and 2022 to
2023 to the crops in the agricultural fields in Gat No. 142 and send the self-explanatory

report of your department to this office along with a copy to be given to the applicant.

Enc.: As above

-sd-
(S. R. Kulkarni)
Sub-Regional Officer, Parbhani.

Copy submitted to:-
1. The District Magistrate, Parbhani

The District Superintendent of Police, Parbhani

Regional Officer, MPCB, Aurangabad

Deputy Collector, Sub Divisional Officer, Selu, Dist. Parbhani
Tahsildar, Tahsil Offic, Selu, Dist. Parbhani

Shri Sudam Govindrao Jadhav, Selu, Distt. Parbhani

©ahWDN:
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel. No. 02452 226687 MABARASHIRA Sub Regional Office :
Visit_us at: http:l/m_pcb.qov.in _ = Dev Krupa Building, 1 Floor,
Email : sroparbhani@mpcb.gov.in m Nandakheda Road, Rangnath
N\ Maharaj Nagar, Parbhani 431401
“Your Service is our Duty”
No. MPCB/SRO-P-127/2022 Date: 17/10/2022
REMINDER

To,

Taluka Agriculture Officer,
Taluka Agriculture Office,
Selu Tal. Selu Dist. Parbhani.

Sub:- Regarding agricultural and crops damage causing due to the Asphalt
Plant at Gat No. 141 at village Adgaon Tal. Selu, Dist. Parbhani

Ref: - 1. Letter of this office dt. 04/10/2022.
2. Complaint of Mr. Shri Sudam Govindrao Jadhav, Selu, Distt.
Parbhani dt. 04/10/2022.

With reference to above subject, you are hereby informed that as per reference no.
01, this office has communicated you about the report of your department with respect
to complaint of Mr. Sudam Govindrao Jadhav. Through this letter, you are once again
informed that Mr. Sudam Govindrao Jadhav in his complaint mentioned that an asphalt
plant is located at Gat No. 141, Mouje Adgaon Darade and the dust from that plant has
caused respiratory problems as well as causing severe damage to his agricultural crop.
Copy of complaint has been enclosed with this letter. The applicant gave an
approximate estimate of the loss of a particular crop. You are requested to investigate
the damage caused during the period 2020 to 2022 and 2022 to 2023 to the crops in the
agricultural fields in Gat No. 142 and send the self-explanatory report of your

department to this office along with a copy to be given to the applicant. Enc.: As above

-sd-
(S. R. Kulkarni)
Sub-Regional Officer, Parbhani.

Copy submitted to:-
1. The District Magistrate, Parbhani

The District Superintendent of Police, Parbhani

Regional Officer, MPCB, Aurangabad

Deputy Collector, Sub Divisional Officer, Selu, Dist. Parbhani
Tahsildar, Tahsil Offic, Selu, Dist. Parbhani

Shri Sudam Govindrao Jadhav, Selu, Distt. Parbhani

2B
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ANNEXURE-VII B
ENGLISH TRANSALATION

Ja.kr./takrua/nu.a./1168/2022
Office: Taluka Agriculture Officer, Selu
Date: 29/10/2

To,
Sub Regional Officer,
M. P. C. B. Parbhani

Sub: Regarding submission of report of agricultural and crops damage due to the Asphalt

Plant at Gat No. 141 at village Adgaon Tal. Selu, Dist. Parbhani 141

Ref : 1. Letter from Maharashtra Pollution Control Board, Sub Regional Office,
Parbhani dtd. 17/10/2022
2. Hon. Letter from Tehsildar, Selu dated 20/10/2022
3. Report of Circle Agriculture Officer, Chikalthana dtd. 21/10/2022

With reference to above subject, Sub-Regional Office, Maharashtra Pollution Control Board,
Parbhani and Hon. Tehsildar, Selu the applicant Shri.Sudam Govindrao Jadhav Res. of Adgaon Darade
T.Selu. In 142, it was instructed to submit a report on crop damage caused by Asphalt plant.
Accordingly, during the physical inspection of the land on 21/10/2022, it was observed that, asphalt
plant was found on group no.141 and the land in gat no.142 is on the name of the applicant's family
member. On said land sugarcane on 1.20 ha. and 4.00 ha. Soybean crops were found. Due to the fact
that soyabean crop has been harvested from the field and the asphalt plant was not operational today,
it was not possible to determine the extent of damage to the crop. According to the farmer, a large
amount of dust is generated from the asphalt plant and it falls on the crop. If this is the case, dust
accumulation can result in reduced photosynthesis and crop yield.

For kind information and further needful.

Enclosed: Panchnama

-Sd-
Taluka Agriculture Officer
Selu Dist. parbhani

Copy:
Hon. Tehsildar, Selu submitted for kind information.
-Sd-
Taluka Agriculture Officer
Selu District Parbhani
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Phone : 0240-2473461/62/63

AMQ’ RE-VIII

MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office:
Paryavaran Bhavan, Plot No.A-4/1,MIDC

Fax 0240-2473462 Chikalthana, Behind Dainik Lokpatra, Near Seth
Nandlal Dhoot Hospital Jalna Road Aurangabad-
431210
Email : roaurangabad@mpcb.gov.in
By FAX/R.P.A.D./HAND DELIVERY:
No. MPCB/ROA/PD/y 24 8210002 /2022 Date:- 21 /10 /2022
To,

M/s.Kalyan Toll Infrastructure Ltd.,
Gut No. 143, Adgaon Darade,
Tal Selu, Dist. Parbnahi,

Sub :- Proposed Directions u/s 33A of the Water (Prevention &
Control of Pollution) Act, 1974 and u/s 31A of the Air
(Prevention & Control of Pollution) Act, 1981.

Ref”- 1) Consent to Establish granted by the Board on 27.01.2027
2) complaint lodged by Mr. Sudam Govindrao Jadhav, vide letter
dtd. 04.10.2022
3) Board Official visited on 07/10/2022.
4) Report submitted to this office on 10.10.2022.

WHEREAS, your industry is located in the “Pollution Prevention Area” under the Water
(Prevention & Control of Pollution) Act, 1974, under the Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous & Other Wastes (Management & Transboundary Movement) Rules,
2016 and followed by further amendments made therein from time to time.

AND WHEREAS, the Board has granted Consent to Establish to your unit under Section
25 of the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous
& Other Wastes (Management & Transboundary Movement) Rules, 2016 and amendments
thereof. And it is an obligatory on your part to provide pollution control system as it warranted
and to operate and maintain the same continuously and effectively to achieve the standards
prescribed in the Consent.

AND WHEREAS, the Board Official visited your industry to check compliance of consent
conditions on 07.10.2022 and reported vide reference 4 above is as under.

I. You have obtained consent to establish for hot mix plant & RMC plant and started
production since March 2022,

You have started production activity without obtaining consent to operate from the Board.
You have not provided Metallic road in the premises and approach to road.

You have not provided recirculation system at the vent of Hot Mix Plant.

You have not provided regular cleaning and wetting of ground in the premises.

You have not carried out 33% of available plot area tree planation as per Board circular.

You have not provided display Board at entrance of your unit. .2
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b5
8. You have not provided Water sprinkling system for RMC plant.
9. You have not provided Concrete road in the RMC plant area.
10. You have not provided transit Mixture vehicle washing system at entry and exist point.
11. You have not provided Compound wall /wind breaking wall to your unit

AND WHEREAS, from the record of this office and the observations made during the visit,
I came to the conclusion that you are not complying with the Consent conditions and the provisions
of Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981 thereby causing grave injury to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under Section 33A of
the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981, I, Dilip Khedkar, Regional Officer of the Board at
Aurangabad hereby issue directions as under :

12. Why your industry shall not be directed to close down its activity forthwith?
2. Why the competent authority shall not be directed to disconnect water/electricity
supply of your unit?

You are directed to submit your reply if any within 7 days and attend Personal Hearing
along with all documents and photographs of compliance on ~ /10/2022 at . Failing which
it will be assume that you have no any say in the matter and necessary action as deem fit in your
case as per the provisions of various environmental enactments will be initiated against you, which
may please be noted.

FOR & ON BEHALF OF THE BOARD,

(Dilip Khedkar)
Regional Officer-Aurangabad

Copy submitted to :-

1. The Joint Director (APC), MPCB, Mumbai.

2. The Law Officer (P & L Div), MPCB, Mumbai.

Copy for information and necessary follow-up action to :

1. The Sub-Regional Officer, MPCB, Parbhani: for information and to report the compliance
accordingly.

Copy to Master File, MPCB, Aurangabad.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel.No. (0240) 2473462 e Regional Office, Paryavaran Bhavan,
Fax No. (0240) 2473461 — A-4/1, MIDC Area, Chikalthana,
’i@# Behind Daynik Lokpatra, Near Seth

Nandlal Dhoot Hospital, Jalna Read,
Aurangabad-431 210.

"Your Service is our Duty”

By R.P.A.D/FAX/HAND DELIVERY:
No. MPCB/ROA/D/ 2.2 | 117000$72022 Date :- 13 /11/2022

To,
M/s.Kalyan Toll Infrastructure Ltd.,
Gut No. 143, Adgaon Darade,

Tal Selu, Dist. Parbnahi,
Sub:- Interim Directions under Section 33A of the Water (Prevention &
Control of Pollution) Act, 1974 and under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981.

Ref :-1) Proposed Directions issued by this office vide letter Dtd. 09/10/2022
2) Personal hearing extended on 23.10.2022,

This refers to Proposed Directions issued by this office vide letter referred above (1) and
subsequent to the personal hearing extended on 23.10.2022. As agreed by your representative during

o o Lt s s hmealr AS i i 4
the personal fearing, you are hereby directed to comply with the followings :

1. You shall stop production activity voluntarily till consent not obtained for hot mix plant &
RMC plant and Stone crusher.
You shall provide Metallic road in the premises.
You shall provide recirculation system at the vent of Hot Mix Plant.
You shall provide regular cleaning and wetting of ground in the premises.
You shall develop green belt 33% of available plot area as per Board circuiar.
You shall provide display Board at entrance of your unit.
. You shall provide Water sprinkling system for RMC plant.
You have not provided Concrete road in the RMC plant area.
You shall provide washing system at entry and exist point for transit Mixture vehicle.
. You shall provide Compound wall /wind breaking wall.

. You shall submit the Bank Guarantee of Rs. 2,00,000/- (Rupees Two Lacs Only)
towards compliance of above directions withifl a period of seven days, to be drawn in
favour of Regional Officer, Maharashtra Pollution Control Board, Aurangabad, which
shall be valid for a period of one year towards compliance of above directions.

= SN L AW
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In case, you fail to comply with the above directions, the Board will have no any option rather
than to issue Closure Directions with disconnection of electricity and r supply of your unit, which
may please be noted.

Dilip Khedkar
. Regional Officer-Aurangabad.
Copy submitted to :-
The Joint Director (APC), MPCB Mumbai.
Copy to:

The Sub-Regional Officer, MPCB Parbnahi.
- for information and necessary follow-up action.
Copy to : Master File
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE, PARBHANI
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e e
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ANNIAQE-XI

MAHARASHTRA POLLUTION CONTROL BOARD

Tel.No. (0240) 2993004 P 99 Regional Office, Paryavaran Bhavan,
A-4/1, MIDC Area, Chikalthana,
Behind Dayvnik Lokpatra, Near Seth
Nandlal Dhoot Hospital, Jalna Road,
Aurangabad-431 210.

—_——
‘-‘j&"““‘s

Y wur Service is vur Dats ™

RPAD / HAND DELIVERY: o
MPCB/ROA/SCN/ 2301180006 /2023 Date:- 1% / oll 20 43

To,

M/s. Kalyan Toll Infrastructure Ltd.,
Gut No. 141, 143, Adgaon Darade,
Tq.Selu, Dist Parbhani.

Sub :- Show Cause Notice for refusal of Consent under Clause B of Sub-section (4) of
Section 26 of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 198! and Hazardous & Other Wastes
(Management &Transboundary Movement) Rules. 2016.

Ref:- 1.Your application for grant of consent to establish vide UAN No. MPCB-
CONSENT - -0000154601.
2.Interim Directions issued by the Board vide dtd. 17.11.2022.
3.Scrutiny letter issued by the Sub Regional Officer. Aurangabad on 17.01.2023.
4 Visit of Board Officials to your industry on 17.01.2023
5. Processed application submitted by SRO Parbhani to this office.

WHEREAS, your unit is located in the “Pollution Prevention Area” under the Water
(Prevention & Control of Poltution) Act, 1974, under the Air (Prevention & Control of Pollution)
Act. 1981 and Authorization under the Hazardous & Other Wastes (Management & Transboundary
Movement) Rules, 2016 followed by further amendments made therein from time to time. And it
is obligatory on your part to obtain Consent of the Board and to provide adequatc water and air
pollution control systems to control the pollution from your activity.

AND WHEREAS, the Sub Regional Officer. Parbhani has processed your application and
issued the Scrutiny letter vide above reference for not submitted documents/detail such as -PAN
Card copy of Industry , NOC from local body for proposed industry, Detail layout plan of factory
premises. Requisite fees in the form of demand draft along with delay charges. penalty, Location
plan /site map showing surrounding village/human habitation.town river.sea shore, road etc., not
replied 1o scrutiny letter til, Local body NOC for gat no 141, 143, Aadgaon Darade. Tal. Selu Dist.
Parbhani. layout or Toch Nakasha for ready reference, CA certificate for FY 2021-2022,
photographs of pollution control system , previous legal action reply with application,

AND WHEREAS, the Board Officials has visited your industry on 17.01.2023 with

reference to your consent application and reported the following non compliances-

i.You have not replied io ihe notice issued by the Board.
2. You have not uploaded photographs of installed air pollution control systems.
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- You are operating hot mix & RMC plant without obtaining consent to operate from the Board.
. You have provided compound wall to RMC plant which is inadequate in height.

- You have not provided approach road/metallic road.

- You have not constructed concrete road at RMC plant.

. You have not planted adequate no. of trees.

- You have not provided vehicle washing system.

9. You have not replied to scrutiny letter issued by the Sub_Regional Officer, Parbhani.

10. You have not paid the consent fees and penalty charges.

I'l. You have not submitted the Bank Guarantee of Rs. 2,00,000/- as per Interim Directions issued
vide above reference (2).

L

OO~ D n

NOW THEREFORE, you are directed to Show Cause as to why your Consent application
shall not be refused under the provisions of Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes
(Management & Transboundary Movement) Rules, 2016.

You are hereby directed to submit/upload your reply to aforesaid points to the Web Portal
within 7 days from the date of issue of this notice. failing which, it will be assumed that you have
nothing to say in this regard and further stringent action will be initiated against your industry.
After issuance of refusal directions. you have to close down your activity, which may please be
noted.

( Dilip Khedkar )
Regional Officer-Aurangabad.
Copy for information and necessary follow-up action to -
I. The Sub-Regional Officer. MPCB. Parbhani -For information and submission of present
status of the industry.
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ANNMEE-XII

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0240 - 2473462 =S Paryavaran Bhavan, A -
Fax: 0240 - 2473461 - 4/1, MIDC Area ,
Website: http://mpcb.gov.in Chikalthana, Mear Seth

HEETY

Email: “’""’:ﬁ-"'_"‘" MNandlal Dhoot Hospital,

roaurangabad@mpcb.gov.in %rf Jalna Road , Aurangabad -
431 210

ORANGE/S.5.1 (037) Date: 18/01/2023

Mo:- Formatl.0/RO/UAN
No.0000154601/C0/2301001590

“" e
M/s. Kalyan Toll Infrastructure Ltd. By

Gut No. 141, 143, Adgaon Darade , _k\,_-?m
Tg.5Selu,Dist:-Parbhani. R iy

Your Service (s Our Duty

Sub: Grant of Consent to Operate

Your application No.MPCB-CONSENT-0000154601 Dated 30.11.2022

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule |, Il, Il & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2026

2. The capital investment of the project is Rs.3.4708 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

o produc —

Products
1 [HOT MIX (Asphalt/Bitumen) 1500 MT/Day
2 |Ready Mix Concrete 240 m3/day

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr Permitted (in

No Description CMD) Standards to Disposal Path

Partly recycle CMD &
partly gardening CMD

2. |Domestic effluent 0.5 As per Schedule-l| Soaked in soak pit

1. |Trade effluent 0.5 As per Schedule-|

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr Stack Description of stack Number of Standards to be

No. No. [ source Stack achieved
1 0 0 1 As per Schedule -l
6. MNon-Hazardous Wastes:

h’.lly'll'l Toll Infrastructure Lid./CO/UAN No.MPCB-CONSENT-00001 54601 Indus-1d, 103249 {18-01-2023 p 1af11
06:32:40 pm) /OMS.POS_FO2/00 e
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SrNo Type of Waste Quantity UoM  Treatment Disposal
NA

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:
SrNo Category No./ Type Quantity UoM Treatment Disposal

NA

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent. (Operate/Renewal)

W,

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 15000.00 |MPCB-DR-16089 26/12/2022|DD
2 15000.00 |TXN2301002920 18/01/2023 | Online Payment
3 37500.00 |TXN2301002919 18/01/2023 | Online Payment

',{fl',ffv;'!'-h(;; Signed by: Dilip Koodiba Bhedkar

a2l feponal Officer e
BHf54c%%) Forand on hehalf of 8

Ealyan Toll Infrastructure Lbd./CO/UAN No.MPCB-CONSENT-00001 54601/ ndus-1d. 103249 (18-01-2023

06:32:40 pm) /OMS.POS_FO2/00

Page 2 0f 11
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Copy to:

1. Sub-Regional Officer, MPCB, Parbhani

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbal

zz:mpm] JQMS . POE_FO2/00

Page Jof 11
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. A] As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 0.00 CMD consisting of Primary (Collection tank,
Neutralization tank) for the treatment of 0.5 CMD of trade effluent.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

Limiting concentration not to exceed in mg/l,
5r.No Parameters except for pH

(1) (pH €.0 -8.5

(2) (BOD (3 days 27°C) 30

(3) (COD 250

(4) |T55 100

(5) |0l & Grease 10

(6) |Chloride 600

(7) [Sulphate 1000

C] The industry shall recycle the treated effluenty in the process again. In no case,
sewage shall find its way for gardening / outside factory premises.

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.5 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening [/ outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:
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Water consumption quantity

5r. No. Purpose for water consumed (CMD)
1 Industrial Cooling, spraying in mine pits 0.00
* |or boiler feed :
2. |Domestic purpose 0.70
3 Processing whereby water gets polluted 1.50
* |& poliutants are easily biodegradable i
Processing whereby water gets polluted
4. |& poliutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0.1

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines.

Eahyan Toll Infrastructure Lid./CO/UAN No.MPCB-CONSENT-00001 54601 Indus-1d, 103249 | 18-01-2023 p 5 of 11
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SCHEDULE-UI
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type Sulphur

Source provided/prop Height{in of Pollutant Standard
akadl mtr) Fuel Content{in %)
1 [RGNX! scrubber 700 | 25
Lir/Hr 304 =

The industry shall comply the foolowing Control Equipment for Hot Mix Plant:- 1. Drum mix
machine shall be maintained with dust collector followed by scrubbing system of sufficient
capacity to limit emissions. 2. Closed silo will be used for addition of

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall ocbtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation {including the change of any control
equipment, other in whole or in part is necessary).

4, The applicant shall install a comprehensive control system consisting of control equipments
as is warranted with reference to generation of emission and operate and maintain the
same continuously so as to achieve the level of poliutants to the following standards:

Kalyan Toll Infrastructure Ltd./CO/UAN No.MPCB-CONSENT-000015460L/Indus-id, 103249 (18-01-2023 A
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5. Control Eguipment:

a. In-house measures :-

1. Al material transfer points should be covered.

2. The dust containment system shall be provided incorporating either of the following:

i) Barricading all around the periphery of the plot boundary of height minimum 20 feet
or 5 feet above free fall air emission area. Whichever is height with tin sheets same
may extend above with netlon clothing whenever required.

ii) Water sprinkling/Chemical dust stabilizing agent spraying system along the
periphery inside the premises of RMC.

iii) Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequately
cover area upto about 20m height.

3. Internal work area shall be, cement concreted/Asphalted

4 Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry

" out with industrial vacuum cleaner.
g WO level type washing facility shall be provided at entry and exit points, for transit
" mixture vehicle.

b. Raw material storage & handling:-

1. Storage silos of cement & fly-ash shall be adequate capacity of dust Collection system
such as multi - cyclone followed by bag house assembly.

2 Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical

" closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust control
system at the loading point as well as roof top secondary dust control system.

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at points
dust collection system to be installed to avoid secondary fugitive emissions.

5. Mixing section of cement, aggregate & sand shall be equipped with adequate capacity
dust collection system, such as multi-cyclone followed by bag houses, so as to limit
dust emissions.

g Storage area of sand & aggregates shall be equipped with roof top water sprinkler

© system.

7. The production plant shall be interlocked with air pollution control system.

g Alternative power supply system should cover both the production and Air Pollution

" control system.

9. Industry shall provide treatment facility industrial effluent.

10. Industry shall provide disposal facility for treated effluent.

11. Industry shall provide disposal facility for solid waste.

12. Industry shall provide proper exhaust system in the premises.

¢. Ambient air quality as a distance of 10 mtr form source or the plant

boundary whichever is nearer, shall meet the following standards

Particulate Matter FM 10 Mot to Exceed 100 ugfm3
Particulate Matter FM 2.5 Mot to Exceed 60 ug/m3

Kalyan Toll Infrastructure Ltd./CO/UAN No.MPCB-CONSENT-0000154601/Indus-id. 103249 {18-01-2023
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SCHEDULE-IN
Details of Bank Guarantees:

Consent

Sr.  (C2E/ Amtof BG Submission

No Compliance

€20 Imposed  Period @ PoseofBG Period
fCZR)

Compliance of
Consent Conditions
and Operation &
Maintenance of
Pollution Control
Systems

1 C20 |Rs.1.0 Lakh 15 Days Continuos 30.06.2026

BG Forfeiture History

Amount of Amount of Reason of
- Consent 8G Submission Purpose BG BG

(C2E/C2O/C2R) P— Pariod of BG Forfeiture Forfelture
MNA

BG Return details
Smo. Consent ({CZE/C20/C2R) BG Imposed Purpose of BG Amount of BG Returmed
MNA

astructure LEd.
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SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

2.  The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b} Industry should provide acoustic enclosure for control of noise. The acoustic enclasure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different paints at 0.5 meters from acoustic
enclosure/room and then average.

£} Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

g} A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide G5R 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain geod housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, guality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been grantedfwithout prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCE official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCE.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, MNotification No. B-29016/20y90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from cbtaining necessary MOC/
permission from any other Government authorities,

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

Ealyan Toll Infrastructure Ltd./CO/UAN No.MPCB-CONSENT-0000154601 /Indus-1d. 103249 {18-01-2023
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You shall operate OCEMS installed for source emission round 'O clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Palice Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control eguipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filing and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill sitefenvironment.

An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and & a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as 5-1, 5-2, etc. and these shall be painted/ displayed to
facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the granmt of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.
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The applicant shall bring minimum 33% of the available cpen land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment {Protection) (second Amendment) Rules, 1992,

You should monitor effluent quality, stack emissions and ambient air gquality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation {including the change of any control
equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof,

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 19856
which are available on MPCB website (www.mpch.gov.in).

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules, 2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules, 2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is digitally & electranically signed.
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